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by the  Secretary-General  of the Lok THE REPRESENTATION OF THE
Sabha :

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha | am
directed to enclose herewith the Indian Iron
and Steel Company (Acquisition of Shares)
Bill, 1976, is passed by Lok Sabha at its
sitting held on the 19th August, 1976."

"In accordance with *he provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha | am
directed to enclose herewith the
Appropriation (No. 5) Bill, 1976, as passed
by Lok Sabha at its sitting held on the 20th
August, 1976.

2. The Speaker has certified that the Bill
is a Money Bill within the meaning of
article 110 of the Constitution of India."

Sir, | lay a copy of each of the Bills en the
Table.

REFERENCE TO ARREARS OF TELE-
PHONE BILLS

SHRI BHUPESH GUPTA (West Bengal) :
Sir, on Friday last, | made a statement in
connection with a question that 135 Members
of this House were in arrears of the telephone
bills to the extant of over one lakh of rupees. |
want to correct it. |1 have verified it from the
Government source. Now this is what the
Government has informed me. | quote:

"In all 134 private Members are in
arrears to the extent of Rs. 1,82,105.19 on
1st lanuatry, 1976. The highest amount of]
Rs. 18,708.70 is due from Shri Rajnarain."

There is a slight mistake in number. It is
134 and not 135. And | am very sorry, Sir, |
committed a .capital mistake. | said over a
lakh of rupees whereas it is nearly two lakhs
of rupees.

PEOPLE (AMENDMENT) BILL, 1976

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, IUSTICE AND
COMPANY AFFAIRS (DR. V. A. SHY1D
MUHAMMAD) : Mr. Chairman, Sir, | beg to
move :

"That the Bill further to amend the
Representation of the People Act, 1950, as
passed by the Lok Sabha, be taken into
consideration."

Sir, article 82 of the Constitution provides
that upon the completion of each census, the
allocation of seats in the House of the People
to the States and the division of each State into
territorial constituencies shall be readjusted by
such authority and in such manner as
Parliament may by law determine. It further
provides that such readjustment shall not affect
representation in the House of the People until
the dissolution of the then existing House
There is a corresponding provision in article
170(3) of the Constitution in respect of the
Legislative Assemblies of the States. In
accordance with these provisions of the
Constitution, ~ Parliament  enacted  the
Delimitation Act, 1972 providing for the
setting up of a Delimitation Commission for
the determination of the number and extent of
Parliamentary and Assembly iConstituencies
after the Census of 1971. The Delimitation
Commission appointed under the Delimitation
Act, 1972 has completed the work of final
determination of the number and the extent of
Parliamentary and Assembly constituencies in
respect of all States and Union Territories,
except the Union Territory of Arunachal
Pradesh. Under the provisions of the
Government of Union Territories (Amend-
ment) Act, 1975, the Election Commission has
been entrusted with the task of determining the
extent of the two Parliamentary constituencies
and 30 Assembly constituencies in the Union
Territory of Arunachal Pradesh and the final
orders of delimitation in this regard have also
been issued.

The purpose of the amendments contained
in the present Bill is to empower the Election
Commission to consolidate
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Jill orders of delimitation into a single Order
and to maintain (he said Order up-'to-date by
correcting printing mistakes, etc. The First
and the Second Schedules to the
Representation of the People Act, 1950 are
also being amended to reflect the correct
position in regard to allocation of seat? in Lok
Sabfaa and in the State Legislative
Assemblies as determined by the Delimitation
Commission.

Opportunity is also being taken to amend
section 28(3) of the Representation of the
People Act, 1950 so as to bring the tub-
making power of the Central Government
under that Act in line with the recommen-
dations of the Committee on Subordinate
Legislation.

With these remarks, 1 commend the Bill
for the consideration of the House.

The question was proposed.

SHRI BHUPESH GUPTA (West Bengal) :
Sir, this is a Bill which has resolved all other
exercises elsewhere Sir, we are told about
delimitation of constituencies but what about
the fate of constituencies ?

[Mr. Deputy Chairman in the Chair]

Sir, the first question that occurs to our
mind is whether there is going to be in
election. | touched this subject the other day. |
return to this subject again today because |
want to say that all these things have little
meaning unless we are absolutely clear that
democratic processes will not be disturbed or
impeded or frustrated on any pretext. | say this
thing because it seems that many forces are at
work to see that elections do not take place as
usual. Some people are interested in post-
poning elections indefinitely, if not by a year
or two. Sir, abroad, in western propaganda,
they are trying to make out that India has
given up democratic processes and that
elections to the Lok Sabha would be
postponed again indefinitely and it seems that
some people here by their whisper compaign
and other internal lobbying provide arguments
and excuses and propaganda ammunition for a
propaganda of this kind. Sir, I am sorry that
one of our esteemed colleagues, not belonging
to this
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House but the other House, has been going
round saying that we could choose between
socialism and elections, 'If you want to have
socialism, forget about elections*. Do |
understand. Sir, that the insertion of the word
'socialist" in the Constitution would imply the
cancellation of elections or postponding of
elections ? The Government should make it
clear. Sir, this is the way one can damage our
national bona fides internationally. According
to this gentleman, our esteemed colleague, if
you want to have socialism, elections must
not be held and if you have tne elections, you
cannot have socialism. | mean this is a strange
logic and argument which is being branded
about by responsible people occupying
responsible position in the ruling party.
Intentionally | am not naming him. | shall
name him if they do not stop such
propaganda. Sir, these are immense things
because that is what the western press is
trying to make out. | read western papers and
1 find that they have almost come to the
conclusion—1 do not know who is blessing
them—Ilhat Tndia is not going to have
elections next year also. Sir, we are shocked
by this propaganda and this should be
answered, as has been stated that we stand by
our democratic institutions and so on. We
should also answei this propaganda not by
making vague statements but by banning this
kind of pro paganda within our country.

Sir, | understand that some others an
saying that since we have adopted the wore
'socialism' in our Constitution why keej the
word ‘democratic’, the public is demo cratic.
Therefore, they want the deletioi of the word
‘democratic*. Sir, that agaii is strange. South
Africa is also a republic There are many
republic, | need not nam them, which are not
at all democratic though they are republics.
Therefore, th Government should make it
clear. Wha is this hush hush about it ? Why
shoul the people be left guessing when
election are taking place ? Sir, *he
foundation ¢ our system and institutions is
election! democratic processes on the basis
of adu franchise. People should not be
punishe without any reason. If it is said that
fc the implementation of the 20-point pn
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[Shri Bbupesh Gupta] gramme and other
measures elections need be postponed, we do
not accept that argument any more. Elections,
on the contrary, will mobilise the people for
the  implementation of the 20-point
programme and in support of the radical
amendments to the Constitution that we want
to bring jabout. Therefore, this way of
counterpoising elections to the
implementation of the 20-point programme
and fantastic lead to socialism shows either
ignorance or a very bad and sinister mentality.
Sir, we are for elections. The Congress Party
certainly is a big party and it can go in for
elections. We know they have tot the strength.
Every democratic party should be ready for
the elections. Sir, when you say about
delimitation of 'he constituencies, we do not
know what is going to happen. | am not
saying that any responsible man in the
Government, the Prime Minister and others
are against elections. But | find some
responsible people in the ruling party, leave
out others, who are toying with the thought
and the idea of postponing elections as long as
possible. Sir, some wanted even the life of the
Lok Sabha to be extended to seven years. This
is being discussed, that is to say, the
postponement by two years or so. Now, these
things are shewing. Why should we hear such
things when we are thinking of strengthening
democracy, fighting the rightist forces,
strengthening even our Constitution in order
to make it a dynamic and a living document ?

SHRTMATI PURABI MUKHOPADH-
YAY (West Bengal) : Mr. Deputy Chairman,
are we discussing here the whispering which
he has referred to ?

SHRI BHUPESH GUPTA : | am very glad
the honourable lady has said it. We are not
discussing those whisperings, the conjugal
whispers. It is a whisper among very high
placed politicians and these whispers are so
loud that they became audible, so much so
that even they are heard in the western press...

MR. DEPUTY CHAIRMAN : In any case,
they are loud enough to reach your ears.
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SHRI BHUPESH GUPTA You can
understand, Sir, if a whisper could reach deaf
ears, how loud it must be. So. sir, these are not
just whispers. They are loud enough to be
heard even in England, United States of
America.

SHRIMATI PURABI MUKHOPADH-
YAY : Some interested parties may be
there.

SHRI BHUPESH GUPTA :. France, West
Germany and our esteemed friend Shrimati
Purabi Mukhopadhyay is more knowledgeable
on this subject.

Sir, | am saying this thing because it is our
duty to be vigilant about it in such matters.
Nobody has said that elections shall not take
place. Why is this campaign going on :
'‘Postpone elections for socialism' ? And the
person who is carrying on the campaign for
postponing elections in the name of socialism,
1 do not know if he knows how to ~,pell the
word 'socialism’; but, nevertheless, they are
campaigning like that. I am not blaming her or
any other office-bearer of the Congress Party.
Well, for any other office-bearer the Congress
Party, | cannot say this thing. Therefore, Sir, it
should be made clear. Why should there be
any difficulty ? We can proclaim to the world
and to our people. We have fought the rightist
and fascist forces and defeated them. We have
come out with the 20-point programme for its
implementation. We seek additional changes
in the Constitution in order to bring it in line
with the temper of the people in order to carry
out the radical measures for the well-being of
the people. Why should we be shying away
from telling the people that elections will and
shall take place on schedule, that people will
have the right to exercise their precious right,
adult franchise, in order to elect a new
Government and a new Parliament to begin
with Lok Sabha and the Assemblies ? What is
the difficulty in saying it ? As far as the date is
concerned, the exact date, well, that can be
settled later. Therefore, we should, once and
for all, \set these speculations at rest that there
shall not be elections in our country for
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the next year or two years. We should give no
quarter to such propaganda that election is
going to he postponed..

Sir, | can understand some aging Members
of the Lok Sabha who are doubtful about their
nomination, seeking a new lease of life by
extension of the life of the Lok Sabha. For
them, | ask Shrimati Purabi Mukhopadhyay,
let us sit together and discuss it. 1 am not
asking for pension for Members of
Parliament. The Congress Party can make
some arrangement so that we can look after
the elderly politicians who are accustomed to
these benches and cannot think of being
separated from them. It may apply to me also
some day. But, that is no reason. It seems that
this suggestion is coming from that quarter.
And not only the old. but some young people
also are saying it.

It seems they want that the elections should
be postponed. Here, | find that the two sides
are meeting. Youth and old age are combining
to frustrate the elections. This should not be
done. The position should be clarified. | repeat
again that it is the duty of the Government to
make the position known. Particularly, this is
something which should receive the attention
of the Prime Minister of the country. This is
what | wouid say as far as the elections are
concerned. | do not know how you can say
that you should not have elections in order to
have socialism. | cannot imagine any man in
his senses making such a statement. This is
putting socialism into disrepute and the very
Parliamentary institutions and elections into
disrepute. 1 do not know what such people
will gain in the bargain. But they are
damaging the Parliamentary institutions. | am
on this subject because, when you deal with
the Representation of the People Act, we need
to strengthen our Parliamentary institutions,
we need to prevent any erosion of these
institutions and we need to ensure that these
institutions fuction according to the ground
rules of democracy. Well, Sir, unless this is
done, | do not know where we shall stand.
The moment you break these democratic insti-
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tutions and erode them, something else would
follow. It is the international experience. It is
not that something good would follow.
Democratic institutions and Parliamentary
institutions are the mainstay of our policy and
they are the pillars on which we stand with
our ideas and ideals to take the nation
forward. If they are weakened and
undermined, the whole structure collapses,
sometimes  perceptibly and  sometimes
imperceptibly. We should be very cautious
about it.

Therefore, | say that this propaganda is not
to be taken lightly. It is a part of some ether
sinister design perhaps. Sir, we have seen
what has been done during this period. These
Parliamentary institutions of ours have had to
face serious menaces and challenges in the
recent period. But have we not survived ?
Have we not held our ground ? Have the
institutions not been an effective weapon
voicing; the urges of the nation and even
defeating the conspiracy that was afoot to
undermine, destroy and subvert them 7 In the
battles that had been fought in the last one
year or so, it is the Parliamentary institutions
and it is the democratic institutions which
have triumphed and not the destroyers of
them. This is our experience. These Par-
liamentary institutions have strengthened the
unity of the country and in that context, the
elections have given our people not only a
patriotic sense, but also a democratic
awareness and a sense of participation in a
limited way in the working of these
institutions. These have brought us strength
and the moment this is weakened, well, | do
not know where we shall stand. Therefore, it
is very necessary to see that these are
strengthened and not weakened even by
propaganda of the type to which | made a
reference.

Therefore, Sir, it is very necessary to hold
the elections. The constituencies, if anything,
should be small, not big ones, so that they
become manageable. This matter has been
discussed by the Election Commission at the
meeting with 'he opposition parties which
stand by the Parliamentary institutions. With
the popnl?tioE increasing in our-country, tbe
constituencies
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LShn Bhupesh Gupta]

. have necessarily to be small for the ',
Lok Sabha in order that a manageable
number of voters are in a

constituency. Otherwise, if we have the
membership of the Lok Sabha more or less
limited with a, marginal increment, every
constituency would become too unwieldy
and big, not easily accessible to a
common candidate i or candidates who may
not have enough ' material resources. This
point should also be taken into account.
Sir, | am saying this because, somehow or
other, 1 have a feeling these days. | smelt a
conspiracy  against  these  democratic
institutions. | can understand the rightist
people, those who liever like the democratic
institutions, those who wanted to cany out a
total revolution and those who attacked the
Members and  wanted therri to resign from
the Assem- | blies and Parliament at grin-
point.

I can understand that. We have fought
them frontaly. But I cannot understand those
who swear by democracy but, at the same
time, are not interested in allowing the
democratic processes to continue normally,
are not prepared to play according to the
ground rules of democracy, are not prepared
to face elections. We can go to the
electorate, fight elections and defeat the
forces of right reaction and return herewith
greater victory for the cause of democratic
radical advance all along the line, inspire the
people and give them confidence. In such
matters one should not take a very narrow
view, partisan view. National eissues are at
stake and the answer should be national. One
must rise to the occasion and give a proper
answer. If anybody is casting any doubts on
our bona fides that we cannot function as an
institution on the basis of election, adult
franchise, let them be silenced once for all
by categorical statements coming from the
highest in the Government. We can do so;
we are in a position to do so. But | do not
know why this is not done.

| talked to the Ministers and others but |
do not get any light on this. We are a part of
the institution. We may not be as a big part
as others but, nonetheless, we are a part of
the institution. When people
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ask us about elections, we cannot say any-
thing. Why should we be left in such a doubt
? Should we not get some general idea about
it ? | cannot understand. After all, this
institution has been built by all of us, we
cherish this institution; we want it to grow.
And it is necessary that we should share the
ideas about this institution and how to
shape its future. Why should the Members be
kept in the dark ? How many Members
sitting there can say as to when die elections
would take place ? 1 am not saying, give a
calendar date. Nobody can say. (Time-bell
rings) We cannot say. This is not a very
good stale of affairs. The ruling party should
be in a position to proclaim to us as to what
they mean by what they say and when the
elections are likely to take place. We should
also share their ideas in such matters. And if
we do not think the ideas are good, we
should have a right to dissent. Anyhow we
should know how the land lay and where we
stand with regard to such matters.

| say this before | sit down. Again and
again | have to remind. | have been saving
these things more than once. It is necessary
to say this because the voice against
postponement indefinitely of election,
against stifling democratic institutions is no
frontaly heard here in this House or in the
other House today. It is heard in the lobbies
of Parliament: it is heard ia political circles:
it is leaked out to the press; the foreign
pressmen get it and publish it. We should not
like such a state of affairs to continue.
Therefore, may 1 ask the Law Minister to be
a little frank in suck matters ?

Sir, I must say, before | conclude, that we
had a discussion on the constitutional
changes. They were fruitful discussion;. |
like the manner in which we conducted our
discussions with Sardar Swaran Singh and
the Law Minister. Well, it was a dialogue;
not that they accepted all our points nor that
we accepted all their points. But it could be
seen that given constructive apprdach,
solutions could be found, goo:l things could
be improved and bad things could be
corrected. But | hear that
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another lobby is operating even to reverse the
AICC Resolution on the Constitution
amendments in a wrong direction. Our
friends who go to Vinoba Bhave should
enlighten us. | may tell you, one gentleman
went to meet Vinoba Bhave and when
Vinoba Bhave inquired about elections, he
said : Babaji; election bhool jao; forget
elections. Is this the way to talk ? Is this the
way to talk to Vinoba Bhave ? Well, we had
gone there; he knew that we were
Communists—Chairman Dange, General j
Secretary Rajeswara Rao and |. We talked to
him very frankly; we did not mince a | word.
I am not goyng into the details. But then. Sir,
some people went there-everybody goes
there—and wanted to talk to him. Of course
Vinobha Bhave did not ask such questions of
us. But he inquired of them. What about
elections "? They said; Baba, election bhool
jao; election kya hain '

Well, the whole thing fell through. Tha
entire nation was counter-productive.

SHRI GUNANAND THAKUR (Bihar) :
Who is that man ?

SHRI BHUPESH GUPTA : | will not
name him, but | will tell yon privately. He is
an office-bearer of the Congress at some
place.

Now, do not do such things. Do not go to
Vinoba Bhave and say all this. Such things
are bad. 1 am saying this because we want a
solution. We were frankly telling Vinoba
Bhave that the agitations and other things
were no good. We were saying to the Prime
Minister that these were not good to the
solution of the problems. Now it will not
help the process by going and telling Vinoba
Bhave : Forget about the elections. So far as
the election part is concerned, all these
things are going on. Now, there is another
slogan "two years' extension of Lok Sabha".
Having failed to get Presidential rule estab-
lished in our country, having failed comple-
tely to check the democratic processes, the
opportunity is being used by some to get the
elections postponed indefinitely, if not by
amending the Constitution, so that this

[23 AUG. 1976]

People (Amdt.) Bill, 1976 106

Lok babrui can continue tor 7 years, bir,
shame on such ideas ! That is all that | can
say. We had not fought the rightist and
imperialist forces in order to develop lack of
faith in the people or in the democratic
processes and to shy away from forthright
political battles when they need to be fought
with reactionary forces even in the electoral
arena. My friend has been making speeches
on Constitutional changes. | think over such
matters there is need for censuring all those
who speak against those who stand for
democratic  traditions and  democratic
processes. Party barriers must disappear.
Leave it in the hands of the Government to
tighten implementation of the decision,
including the fixation of the date, but over
other matters we should have the direction.
We cannot have a mindless system now. We
must have a direction how we are to go. |
think, Sir, we are going, and we should go, in
the direction of all along the line of
strengthening our democratic institutions not
only safeguarding the democratic processes
such as elections but also making them more
fruitful and meaningful and involving the
broad masses with them more and more so
that our institutions stand on solid foundation
of willing co-operation of the people, on the
basis of their involvement in the functioning
of the system. That is what we should do.

Sir, we have been suggesting the formation
of a Standing Committee of Parliament. We
again say that such a Standing Committee, by
amending the Constitution, should be
formed. We have suggested this thing to Mr.
Swaran Singh and others : Let there be a
Standing Joint Committee of Lok Sabha and
Rajya Sabha with statutory powers to call
witnesses, to supervise the work of the
Government and the day-to-day
administration so that the contact between
the Parliament and the administration
becomes more direct and meaningful. Sir,
many such suggestions we have made. | am
not going into them. I do not know what is
the use of telling the Minister about the
limitations of the Constitution, when even on
the matter of election he cannot utter a
word—even the
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Law Minister of the country cannot utter a word e a1 fEmt oW @
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qFAT MT

either way ! He will prevaricate, he will avoid, he Zfmar &< % Wred S oF a@ A q ¥
will philosophise, he will say this and that, but o & ot agr #@a § o §adrg Sower

nothing will come out of it. Sir, we want to be

liberated from this state of affairs.

st arET wER W@ (IO SRW)
ITAMTET WEeY, § W fadmw @ weaR
FIAT F | AT AW A AT A AT A
oF A1 2 vawr ot & wwdw g £
A8 adr gwar @ B ow ower o oo
5 wafie off § wWegT & | T
¥ d&ag ¥ o gudiy SemE & WEAw #
q wreae frar w@a § o owEa @ o
7 & 3T araAdl & AWEH wEAT E
g, wE & wE 3 f§ oW gw W
wasaw ¥t feafa smer @ sz wir gfgsier
& At afer o3 fad am @ aw w1 9w
T oA & Igw § fe g oAw
fafears wwmr 9z g oar wd g § aF
Tg o afe g &1 zea # wEewar
A @ AT FA Fa a4, afew afz
F1 ZIAFT AT @1 a1 T9 a1 #1 Smr
A dirmr g1 oaer wifg wfs sEr ® oww
d WET T qraAr A @ oA | 59 avE A1
TE A T a5 o gomoar ad g
T AN F fem W oW omAt & G
TE wEwE @ & oaw g FSTE s o
o0 1T e faar @ oA e wer s
T A g6 wifa wfs faded ow W
AT a1 St A e W wAT § ogeRa g, a4
fa@wlt do ¥ o ow wwaw W fef a0
wifes A 7 3o 9, v oz s
dadi o W svenfieg < 3 @i
W W T A1 A4S ¥ £ arfe fa w1
T I MAT T w1 wAwT A F,
T OEWTL TUE ¥ W ¥ 3f ¥ ImA o
FAET A FE ) wrr afewdt S oz et
A W et o ¥ owm ogwer
IR TGN AT @ E W W A AR
fFar s @ @ fe wror @ wedm e
St & a1 e W Tomr @A & g
e € oW W W dwdm gomen

T W@ §aEw wqw A ag @ e oo
FWT W 9T §FE WIAT F1 GIA 9T GHE
vt ar wfEfFrmard wfEai & #w Ok

=1L

A, wm awm F o 7 ¢, A W&
fer % 2 vz sy ® fgv W 2 froaw
waswA 41 feafa F wa A g A
AT g1, I GWA FT AH ATE OFF F7
frar s Fr wier Ew ¥ fze H 29 ug e
wT TE § W aE FWE T

v grA Amd, # wr wEm fvoaeE
qyor e At A e ard &7 oam fan
# A1 ay wwwar g v oa ofr wfaw 9@t §
qTE T qEHE 3 | FETI TET WIT I 9T
§ 51 wF 9 20 ST F 4 wwlae ¥4,
HATE T ATA AT EATT 9wl @
wiag zz =l o ¥ @17 § 39 ad
szt wifzr 5 efas aidd o s @
| Eiaga gz oAw w1 =l o W
iﬁ%fﬁﬁﬁ&maﬁrﬁﬁm
SHRI BHUPfiSH GUPTA : | did not

mention any name. You are supporting me. |
just said, somebody in the ruling party, none
in our party.

Wl AT SEE N Hl, AT
ATAq, OF T A 91 ww frdww
| w2, v waw & & i
v WM FMm owe B oww i
T gET I T qo ifam geEw dw
g (fafaezs 1, s fadnw g9 far A
w7 zad foEws w1 oarfas, e foadem
F wifawT 1 74 ¥ AwA T I A
\mﬁﬂw gmfer & fF 0w Fw
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frr wideaidr 1 owm fod o
ag T & fav foxd @, 97 I SR
¥ AT & W9 WA AN, AT IW ANQ
97 ot F swEEe foar @ fFoaw W oam
#1 A w449 fe A1 foadn dgger wwe
g food § oA 7z WO AE W oHEw W
e 1952 A A%T @A av fod §—
fared w GggeE W AT gael EEfE
™ S § WA 9EAr & W Wi arq A
O W WAT A A G ...

SHRI B. N. BANERJEE (Nominated) :
What is the percentage of the Schedulel
castes population there ? Let us hear that.

St ARTET SWR WE : OWES AT § AR
T &7 RPERAUET # L 03 TLRE AT

01 T@E ' OfewR w2
SHRI K. K. MADHAVAN (Kerala) : Does
the hon. Member suggest that the Scheduled
Castes population should be transferred to
other places ?

SHRI NAGESHWAR PRASAD SHAMHI:
No, no, I do not suggest that. I simply suggest
that it should be by rotation.

a7 #@t fw owe mw wiEEandr # qrems
5 9 AT ¥ O TAH 70,000 WEAET
T & AW Z, gd FERATE {69,000
M E, IT 200, 400 9T 50 FT T2 Al L]
FESrZavdr Wi o wEger s & AW s0
ar 100 KT HET § IAWET W F AT qAFFANT
¥ far wafr am 3§ owW W G2ww
FT EEqT g1 AT )| WEgeE Fne Wi
WETFT TS5 Tl OF FEEEATAT H FigEeT
gt #owar oAr g g e felr e
ZAUAT 90 qTAZ AT 80 UTHZT WY
72 71 AT zaom % fAav fod @ omm
T 2% & | Afgw w0 wggeT T O

fod wteizaodr § %A 05 9ve ar
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0.019W z 77 fewtw §, wT 39 fewtw
ax a7 FieEidr g fod @, o sfa
a7l 2 A & 71 fafmer wEEm &
frAz wem f& i § fogdma & day
# faw 3 01 gu wrAg st d@ ot
a @t srErE fom ar 39 97 faure €
T qRE W 9 S F S wvErs fraroar
I 77 7 faw i f& a9 §9 q4wa
g f& 2z fomaw 3@ fagrs & o 7w
g wm eArfar w5 9T 15 gvHe
WgEE WEE TYANA 3 @i 10 7H F faw
fordoa 8, 791 W W@l 39 wW @@l
Fa% A fodwa g oafgo L L.

SHRI B. N. BANERIEE : But will the hon.

Member permit me to say that this
delimitation is not done by the Government ?

SHRI NAGESHWAR PRASAD SHAHI:

It is not delimitation; it is a question of policy
on reservation. Mr. Banerjee, it is not
delimitation. It is a question of policy on
reservation which the Government has to
decide and Parliament has to decide. This
policy has to be decided by the Government
and Parliament. Therefore, | appeal to the
hon. Minister to think over it and evolve a
reasonable policy on it.

st AUTAT WA Rl AT
Fyrers Wera, ¥ fAEmw oo a1 fw
g TR A F1 w1 Aifr aard
a%al &1 Bed w98 oA § waE
#1 Afew R ® w7 @ Ay
Faal wAee for @1 aga gwgw gom o

T am, A, § ag AT wwEAr g
fe wadly wwmifss gome § s &
f7 wfaw Zeft & W wmEw aem AW
AT W ogEIE w6 waE W oo faum-
AT # WA W omamw o § ) s,
7z am fedr ad &, favmse o o=
wii & A -, aem, R A,
fazer & afmare & =m, dgfor & ofc
F Am A7 gA wmE gfeardl & o
¥ a9 o AT A S0 49§ 3wEE I
F out a9 U7 TH AA A WA W g

-]

]



111 Representation of the

[Shri Nageshwar Prasad Shahi]

FE F ) wi-d § W A 6§ W
&y o7 T wEA ® AT &% At aes {1 AW
ER R 1 R R W oA 9T, g
faurgst #1 Fewrrares w9%, 960 99
T FT¥T AN TR WA 7 OHE WM W
srx WA Frerafst o1 wEe war weAr 8 7
az mrEdT sear £ R ferml © omow
M qET agTAr ATEO | wdr |/rem wEa
qeer fasreae-waadl & WAT W oam S+
g1 famr w1 & 397 9%w W fEEe &
fapar=1 % T TT 09 W7 TAET WT | IA FqAT
g wmr v e v fae owifeerl ® oA
Awr agt Wit gu & ¥ wura W @ 9 fw
T ORT AW A A% | AW An ¥ AT oAy
fie @ 71 7w 14 W0 fEeEa ® Aiaw
war A7y W7 S feewtaw A ® oA
qqTy F7 72 4 fE MR O AWM 1o0-11 WO
fraes # wiay A T3 o = v
T #adig wAmitETS TUE w0 G e
# o o) wma & faer wmar 2 oAT T
qAavei 1 A 9 W A Al ww
E 37\"(1 TFAT AU TA I BT OFECRT
sor & anw & vy afza aEm & oW
arw 4z A T A% Ak fAn & ST
wat A 7 favEa wEw {5 o7 A (A e
qeqr %% (% foad v wi A rr:?\n*
7 fesr o =g
#1 3w "7 uar Fum
aar W ot A T A A AL
siifs w1% g AgA 9@ g g oA
fafoss & fr 37 3fam 3, 997 fwmard)
# far wdt swem fea g 2, Swemrd
¥ wYE wradr Wi 7AT 41 A% &0 AT 99
afaelr & G ¥ aw g wre 0f A
o wEA § WA qwEAT § A1 AW TH W W
e won 2 & A owtr o & fea
e e wrd g Nge fRdEww ne W
A W A HwER gy w0 Afw At
dor T % aw q¢ uEl W AEA E, A
AW Ay T AR § AR FH ATNF FIAT
Y ¥ A WA TOR H v A #1 AR
TS |

wY,

I
1 Awia &
zare & wfaw
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SHR1 S. W. DHABE (Maharashtra) : Sir,
we are today discussing a Bill which is a very
small one and which is for the consolidation of
all the Delimitation Orders into a single Order.

Sir, in this Bill, on page 4, it has been shown
that the total number of seats in Parliament has
increased from 522 to 542 and that the
Scheduled Caste seats have increased in number
from 77 to 78 while the number of the Schedule
Tribe seats has come down from 41 to 38. Sir,
when there is a population explosion in India .
and when the population is increasing r\-1 pidly
in the country and when we are add-: ing, as has
been pointed out by somebody, one Australia to
the population of our country, I really fail to
understand how the tribal population could have
decreased. Is it due to the family planning
measures or any other measures taken by the
Health Ministry ? Certainly, | feel that there
cannot be any prima facie reason for this much
of reduction in the seats of the Scheduled Tribes
from 41 to 38. Therefore, my feeling is that
there must be some da-fact in the Census Report
or in the Delimitation Orders of the Commission
and this matter must be specifically investigated
to that we would know what the reasons are for
the reduction in the tribal population. Ts it due
to the fact that the surveys in the ' villages and
in the tribal areas are not properly taken and is it
due to the fact th:\t the names of the Scheduled
Tribe people are not included in the voters' list
or in j the electoral rolls ? The only reason that
can be adduced for the reduction in the number
of seats of the Scheduled Tribe people is that
there is some defect in preparing the census of
the population of the tribal people in our
country. | would, therefore, like to suggest that
while making the final order, it must be taken
into consideration as to what (he position of 'he
Scheduled Tribe population is in respect of the
seats to be accorded to them. My friend said
something about the intention behind the
reservation of seats for these people. Sir. the
intention behind the policy | of reservation of
seats is very well defined i in articles 330 to 342
and the period has
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been incieased from thirty years, upto 1980.
Sir, while moving the Bill in the Rajya Sabha
for the, extension of this time-limit, the Law
Minister had stated like this—1 am quoting
from page 4373 of the debates of the Rajya
Sabha of lhe 16th December 1969:

"This  provision  for reservation suis
originally intended for a period of ten
years from the commencement of the
Constitution, that is, up to the 26th January,
1960. By the first Actof Parliamentin
1959, the period was extended by ten years
and the extended period was due to expire
on 23-1-70. The present Bill under
consideration is for granting extension for a
further period of ten years. During the
past twenty years, many welfare projects
have been undertaken by the Government
for lhe improvement of the social,
educational and economic conditions of the
Scheduled i Caste and Scheduled Tribe
people and j significant strides have
been made by j these classes particularly in
the field of j education. The problem of
untouch- j ability and the isolation of
the tribal ' people is an age-old problem.
But the efforts made are very good. But.
considering the population involved, it will
be a long time before these classes can be
brought to the level of the general popu- |
lation. It must be remembered that a
"good deal of progress made by the Sche-
duled Caste and the Scheduled Tribe
people has been due to the representation
given to them in the Legislatures and
the representation enabled them to in-
fluence the decisions of Parliament anj
the Government and in strengthening the
measures that are undertaken for the
improvement of the socio-economic and
educational conditions of these people."

Therefore, Sir, it will be clear from this that
the period was extended to strengthen their
representation and if their representation is
not strengthened, but, on the contrary, is
reduced, then. Sir, | am certain that the
interests of the Scheduled Tribe i people will
suffer a lot. In this connection, | would like
to point out that there is one Bill which is
pending consideration in

Parliament and it is Bill No. 59 of 1976 and
it is the Scheduled Caste and Scheduled
Tribe Orders (Amendment) Bill. In the
Statement of Objects and Reasons
appended to the Bill, it has been mentioned
that this Bill has been brought forward be-
cause of the area restrictions.

Paras 1 md 2 of the Statement of Objects
and Reasons of the Scheduled Castes and
Scheduled Tribes Orders (Amendment)
Bill, 1976, say :

"Some communities have been specified
as Scheduled Castes and Scheduled Tribes
only in certain areas of the State concerned,
and not in respect of the whole State.
This has been causing difficulties to
members of these communities in the areas
where they have not been so specified. The
present Bill generally seeks to remove these
area restrictions.  However, in cases where
continuance of such restrictions were speci-
fically recommended by the Joint Co-
mmittee on Scheduled Castes and Scheduled
Tribes Orders (Amendment) Bill, 1976, no
change is being effected. The Committee
had also recommended exclusion of
certain communities from  the list of
Scheduled Castes and Scheduled Tribes.
These exclusions are not being made at
present and such communities are being
retained in the lists with the present area
restrictions.  Such of the communities in
respect of which the Joint Committee had
recommended exclusion on the ground that
they were not found in a State are, however,
being excluded if there have been no returns
in respect of these communities in the
censuses of 1961 and 1971.

The proposed amendments in the list of
Scheduled Castes and Scheduled Tribes
may lead to an increase irt the popiv lation
of these Castes and Tribes and
consequently in the number of reserved
seats in the Lok Sabha and certain State
Legislative Assemblies. Provisions have
therefore, been made in the BHI to em-
power the Census authority to ie-estimat<
the population of the Scheduled Caste; and
Scheduled Tribes and the Election
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Commission to re-allocate the reserved
constituencies."”

I would, therefore, appeal to the hon.
Minister that this Bill should be brought and
passed in this session so that the area
restriction is removed and for having the final
Consolidation Order of Delimitation, so that
the Scheduled Castes and Scheduled Tribes
population specially the Scheduled Tribes—
are given adequate representation. | think, Sir,
that if it is not passed, they will suffer by not
getting proper representation.

Sir, a doubt was expressed about elections
by the main speaker from the Opposition. Sir,
he referred to the western Press. | do not
consider that so much importance should be
given to the western Press by referring to it
every time in this House. Sir, the western
Press never liked the development of
developing countries. These vested interests
and the imperialist forces always oppose
everything which is done by a country like
India or many other countries of Asia. Even
when there was no emergency, some people of
the Opposition in the House also have been
staging 'dharnas'; 'gheraos' were taking place;
they were paralysing the administration and
the functioning of this Parliament by raising a
number of abjections and the proceedings
were not allowed to be continued. Sir. al that
time it was criticised why the Government
was not taking a firm action and bring
discipline. But after the emergency was
brought in, which has given immense benefit
to our people, the same western Press fc
condemning us by saying that democracy is
dead and that the emergency has been brought
in to scuttle down democracy. We must have
faith in what we do. Even after the emergency
is lifted, the same western Press is going to
condemn us. Even at the time of the Non-
aligned Conference it has been criticising us.
It has been criticising us because their own
interest are involved in the developing eco-
nomies of developing countries like India.
Therefore, it is no use quoting the western
Press and to say that elections will not be
held, and so on.

I shall now make my last point.
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There should be rethinking on 1 P.M.
the question of  reservation for

Scheduled Castes and Scheduled
Tribes. The Anglo-Indian community has
been given reservation in the Constitution.
There is no reason why it should continue.
Similarly, there are other  minority
communities like the Muslims and others. In
this connection, | would like to quote one of
the statements made by Mr. Kho-bragade,
President of the Republican Party of India at
Nagpur on 11 Ih August. He said :

"We also do not like to be called
Scheduled Castes. These should he listed
community and non-listed community and
the concession should be given on the
criteria of economic backwardness of a,
particular person."

Therefore, | suggest that the interests of
the Scheduled Castes and Scheduled Tri
bes should be safeguarded as has been
done by the amendment to the Constitu
tion in 1969. It is essential that they must
have adequate representation. It can
only be given by proper census of the
population. | hope that in the new order the
tribal seats which have been reduced will be
given adequate representation in the
Parliament and the Assemblies. With these
words, | conclude.

MR. DEPUTY CHAIRMAN : The House
stands adjourned till 2.00 P.Mm.

The House then adiourned for
lunch at one minute past one of the
clock.

The House reassembled after lunch at three
minutes past two of the clock, Mr. Deputy
Chairman in the Chair.

The Representation of the People
(Amendment) Bill, 1976—contd.

MR. DEPUTY CHAIRMAN : Shri Ma-
dhavan—not here. Shri Rachaiah.



